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IN THE GENTRAL AIMINIS TRATIE TR IBUNAL
P RINGEPAL BLNCH

O.A. No. 1034/93

New Delhi the 5th Day of January, 1994

Hen'ble Mr, N.VXKrishnan, Vice Chaimman(A)
Hen'ble Mr. B.S. Hegde, Membe r(Judic ial)

Shri William M.Teppe

A-45-B DDA Flgats,
Munirka, New Delhi-110067

s 0, J"Pl icant.

(By Advecate Sh, J.P.Verghese )

Versus

l. Union of India threugh
Ministry eof Finance, New Delhi.

2. Chief Commissioner of dnceme Tax,
N.W. Region, Patiala.

3. Commissioner of Inceme Tax
Reht ak,Haryana.

+oe Respendents

(By Advecate Sh., V.P.Uppal )

QRDE R(ORAL)

The @plicant has filed this O«A. against
his dismissal by the Cempetent Autherity by his order
dated 20.3.89 (Ann.B) issued under Rule 19(i) of the
CCS (CCA) Rules, 1965 eon the greund that the cenduct eof the
@plicant le adigighis cenvict ion under Sectien 5(2) of the
Prevention of cerruptien Act, read with section 161 IP L.

such as

isfte render undesirable his further retentien in service.

The applicant filed an appeal against this erder. The
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Appellate Autherity dismissed this #®pe al by the order

dated 9/12-3-90,

\

2. This O.A. was filed on 3.3.1993, while it sheuld
have been filed before 12.3.199]. Thus there is g el ay
of about 2 years. The gplicant has,therefore, filed

MP 1399/93 seeking cendenation of @®lay. The respendents

have a filed reply to the MP eppo sing the prayer.

3. The MJP.+ is taken up for €inal dispesal teday.

4. The greunds given in the MP fer cendenat ien

are gs fellews:-

(i) The spplicant has filed an sppeal against

his cenviction, which is still pending in
the High Coeurt of Punjab and Haryana.

(ii) He was out of employment .

(iii) He has been pursuing the criminal appe al
and,there foere, he could net pay attent ien
te filing this O .A.

(iv) He is a Sch.Tribe

(v) He is poer and was suffering frem
éepression,

N v We have he agrd the le arned ceunsel for the

parties in this regard.

6 We notice that before his dismissal, the gpli ant
was an Inspecter in the Inceme Tax Dep artment. That being

the case, we are of the view that ha seuld have been
sufficiently aware of his rights in regard te fil ing
this gplication befere us in time. Nene of the

" greunds given by him justifies the @lay in filing
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this OA, particularly because of the fact that £il ihg
an OA in this Tribunal is perhaps, the che geest
judicialh;yﬁ remedy of any class, available te any
citizen. Therefore, we are ‘alse not imp ressed by the
arguments that he belengste a scte duled tribe and that

he is peer.

7 In the circumst age s ‘the MA is dismissed,
(’L U‘fomxmw
Consequentlyltt'e OA is automatlcally/as be ing barredby

liﬂ”.tati@n.

et

B.S. Hegde) (N.V&Krishnan)
Membe r(J) Vice Chairman (A)
sk



